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turn (2) of Section 3A of the 
Foreigners Act, 19^6.

(4) A statement (Hindi and Eng­
lish versions) explaining 
reasons for not laying simul­
taneously the Hindi version 
of the Notification mentioned 
at (3) above [Placed tn 
Library. See No LT-4310/ 
79]

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE DE­
PARTMENT OF ATOMIC ENERGY, 
ELECTRONICS SCIENCE AND 
TECHNOLOGY (PROF SHER 
SINGH) I beg to lay on the Table 
«  copy of the detailed Demands for 
Grants (Hindi and English versions) 
of the Department of Electronics for 
1979-80 fPlaced in Libiary See No 
LT-4311/79]

1210 hrb

PUBLIC ACCOUNTS COMMITTEE 
H undrfd and tw en ty- fourth R eport 

SHRI P V NARASIMHA RAO 
(Hanamkonda) I beg to present the 
Hundred end twenty-fourth Report 
o f the Public Accounts Committee on 
Action Taken by Government on the 
recommendations of the Committee 
contained m their Twentieth Report 
on Purchase of Tents Assembly 
Spring* Angola Shntmg and Gun 
Metal ingots

PROF p . Q. MAVALANKAR
(Gandhinagar): Mr §pje*ker, I 

want £0 malice a subĵ isaipn m respect 
of item No 7- TJie or^er paper *ays,

Shn H M Patel to make e  state­
ment regarding the situation in Jam­
shedpur ”  The foot note says that it 
is to be made at 5 PM  and to be 
followed by a discussion My sub­
mission 15 that if the statement is 
made $t this point of time then we 
will be able to consider it, and then 
v>e can have a meaningful discussion 
But if jt comea at 5 P M followed by 
a discussion then it may not be possi­
ble to have a meaningful discussion

MR SPEAKER I do not have any 
objection If the statement is ready 
I shall request the Minister to make 
the statement at 2 P M

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA) I will 
check up and let you know

SHRI SAUGATA ROY Sir, I have 
another lequest that the discussion 
time be not limited to two hours 
(Interruptions)

MR SPEAKER Although it is not 
on the Order Paper yet I have  per­
mitted Mr George Femandes to make 
a statement regarding the Commission 
of Inquiry on Large Industrial Houses 
headed by Justice Shri A K  Sarkar as 
it is of urgent public importance

12.11 hrs

COMMITTEE ON PUBLIC UNDER­
TAKINGS 

F o r t ie th  R ep ort  
SHEU JYOTIR^QY BOSU (Dia- 

m°i*d Harbour) I beg to present the 
Fortieth Report of the Committee on 
fbW ic Undertakings on Action Taken 
by QovenusMutf on the reconuaw^a- 
tknvt contain^ in the Sevjenty-Flfth 

o f % » Cpnamj^tee {F ilth  hok 
on Coal pev£tof>m*Rt

1213 hrs.
/
STATEMENT RE COMMISSION OP 
INQUIRY ON LARGE INDUSTRIAL 
HOUSES (SARKAR COMMISSION)

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES). Sir, 
As the Honourable House is aware, the 
Commission of Inquiry on Large In­
dustrial Houses (Sarkar Commission) 
under the chairmanship off Shri A. K  
Sarkar, formerly Chief Justice of 
Supreme Court was appointed by
Government o f India by a MotMtaetiflk
issued on 18-2-1990. According to  t&e


